
Central /iflaiinis trative Tribunal
Principal Bench

tlA. No, 1891/91

New Delhi, this the 22nd day of Septembei ,1995.

Hon'ble ^ri K,Muthukamar, Member (Administrative)
Hon'ble ihri i'*Airyaprakasham, Member ( Juaicial )

^ri Neti'a ial Dingh,
Constable No, 1319/E,
s/P 3hri Bad an Singh,
H/o ^r. No. B-6, Vivek Vihar P, 3,,
Delhi,

(By 3iri A»3.Creval, Advocate)
•,,Applicant

Versus

1, The CQnmissiOner of Police,Delhi
Delhi roiice Heafiguarters,
M,.i, iJ, Building, i,P.Estate,
New Delhi,

2« The Deputy O-'̂ imiss ioner of irolice,
Headguaters-I,
Delhi Police Headquarters, M.S.D. Buildino.
I.P, Estate,
Newaelhl. Hesi-onaents.

( B/ jhri Rajindra far»ditai Aivocate)

By Hon'ble Shri K.Muthukumar, Member (a)j

Ai^plicant's counsel states that the respondents have

air ear y deputed the a^-plicant for training in Lower School
oOurse aS prayed for in the 0,h, and no further grievance

survives. Therefore, the O,a. has becQne infructuous.

In view of the above, the O.A. is dismissed as having
become infructuous. No cOsts,'

f-


